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Restrictions on issue.s of Licences for 
setting up 01 Flour Mllls 

8#4. SHRr ARJUN SETHI: Will 
'the Minister of AGRICULTURE ,be 
'pleased to refer to Unstarred Ques-
tion No. 4473 on 22 March, 1982 re-
garding issue of licences to Flour 

:Mills and lay a statement showing: 

(a) the number of applications 
:received by Government from diffe-
rent States for setting up of Flour 

"Mills in the small scale sector prior 
·to May 1980; 

(b) the number of licences issued 
-to ~uch applicants up-to-date, with 
·their particul~rs State-wise; ~nd 

(c) what are the specific reasons 
. for not waiving the restrictions 
imposed earlier so far as issuing of 
licences is concerned? 

THE DEPtJTY MINISTER IN THE 
-MINISTRIES OF ~GRICULTURE 
~AND RURAL DEVELOPMENT 

(KUMARI KAMLA KUMAR!): (a) 
During the period from june, 1979 to 
May, 1980 when the ban on setting 
up of flour mills was partially lifted, 
the state Governments were delegated 
powers to issue permissions for the t 

setting up of such units in the small 
scale sector. According to the latest 
information received fram the State 
Governments, 306 permissions were 
issued by. the various State Govern-
ments. 

(b) The powers to issue milling 
licences under the Wheat Roller Flour 
Mills (Licensing & Control) Order, 
1957 have been taken over by the 
Central Government from state Gov-
ernments with effect from 6-2-1982, In 
respect of the units which are ready, 
state Governments have recently been 
advised to forward test grinding re-
ports and the question of issuing 
licences to units w he:re such reports 
have been received is under con-
sideration of Central Government. So 
far no licence has been issued by the 
CeBtral Goyernment to any of these 
units. 

(c) As the installed capacity is in 
excess of requirements and the capa-
city utilisation of the industry has so 
f~r been ~ound 50 per cent only, it 
is not considered necessary to permit 
any additional units to be set up. In 
taking this decision, the Governm~nt 
is also .guided by the overall stock 
position of wheat in the Centr~l Po<;>l. 

Fishermen Welf.are Programme lin ,( 
Sixth Five Year Plan 

844,5. SHE:I A. ~EELALO~THA
DASAN" NADAR: Will the Minister 
of AG~ICULTURE be pleased to state: 

(a) the fishermen weHare pro4 

grammes' proposed to be implemented 
during Sixth Five Year Plan; 

(b) whether Gove;rnrpent are aware 
of the activities of the Kerala Fisher-
men'~ W' lfare Corporation, formed in 
19'78; 

(c) if so, the details of the activi-
ties t~ken up by the CQrporation; , 
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(d) the new schemes according to 
"the Central Government, that should 
'be taken up by the Kerala Fisher .. 
men's Welfare Corporation; 

(e) whether Central Government 
'Propose to give any assistance or help 
for the implementation of those 
~chemes, if so, details thereof; 

(f) nature of assistance requested 
by the Kerala Fishermen's Welfare 
Corporation for implementation of 
those schemes; and 

(g) the action taken thereon? 

THE MINISTER OF STATE IN 
THE MINISTRIES Or AGRICUL-
TURE AND RURAL DEVELOPMENT 
(SHRI R. V. SWAMINATHAN) : (a) 
Fishermen Welfare Programmes pro-
posed to be implemented during Sixth 
Five Year Plan, include loans and 
subsidy fQr the purchase of boats, 
"fishery requisites, trait;ling of fisher-
men, subsidy for fish pond improve-
ment and the inputs, extension sup· 
port for carrying out pisciculture, 
fishermen housing and creation of 
Fishermen Relief Fund. 

(b) Yes, Sir. 

(c) The following are the activities 
ta en up . by the Kerala Fishermen's 
Welfare Corporation:-

(i) Housing with loan assistance 
from the Housin, and Urban Deve-
lopment Corporation; 

(ii) Payment of subsidy for pur-
chase of fishing craft and gear; 

(iii) Financial assistance for 
marketing of fish; 

(iv) Rlel~ef measures for fbher-
men from Fishermen Relief Fund; 

(v) Insurance scheme for fl~her
men actively engaged in fishin~; 

(vi) Reha.bilitation of families of 
fishermen evicted from mhing har-
bour area at Vizhinjam. 

(vii) Special bus 'servIce for 
fisherw,9qlen. 

(viii) Oi 1 blUlks for fishing 
boats.; 

(ix) Scholarships to students of 
fishermen community; 

(x) Assistance to head .... load ven-
dors; and 

(xi) Payment of subsidy for 
mechanization of country boats. 

(d) The schemes implemented pre-
sently by the Corporation are com-
prehensive, hence the question of sug-
gestin~ any new schemes does not 
arise. 

(e) The schemes are in the State 
Sector and )\'i11 be financed from the 
State Plan. 

(f) No request has been received 
from the Kerala Fishermen's Welfa:re 
Corporation in this connection. 

(g) Question does nof arise. 

Irrigation schemes completed in 
Madhya Pradesh 

8446. SHRI SUBHASH Y ADA V: 
Will the Minister of IRRIGATION be 
pleased to state: 

(a) what are the names and num-
ber of irrigatiOn schemes which have 
so far been completed in the State of 
Madhya Pradesh, particularly in 
Khargaon District during the last 
three years; 

(b) whether any financial assist-
ance has. been provided by the Cen· 
tral Government during the last three 
years for the purpose; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTEY OF IRRTGA TION 
(SHRI Z. R. ANSARI): (a) Only 
one medium irrigation project namely 
Pipliyakumar in Shahjapur district of 
Madhya Pradesh was completed dur-
ing 1980-8>1. No Project was com-
pleted during 1979-80 and 1981-82. 

(b) and (c). Irrigation is a state 
subject and funds for irrigation pro-
jects are provi.ded by state Govern-
ments themselves within their over-
all developmental plans. Central 
Assistance to the States is given in 
the form Of block loans/grants and 




